.
‘sFaTepopua 2JmS JO BRI PUB, £3058Y
‘s91p0g
27216d100  UTEIIND 03 V910 ‘SULC[ PUB W EIUIWISIAUT
‘EIOUTBADE PUB FUBO] I9ACIAI 0} JUT|T
. "SOXBY JO EILDITY
“EIDME[EY UYSBD)
‘spocd pue pue
- “ueTHupea

HORIIQUT] PUT Gossy

- LA Luvd <

BINUSAIY JO USTINGIIISKI
*£I0312133

wopufy JUREPO 0y} JO SUnoddR Iyl 03 Sonees sja0ddy
. “2INYBERIIT YR

£q uonouws £ Juppuad oanypusdxd JO UORESMOINY

oY

‘68
BT
LE
o
ge
24

L

z¢

TE

SODOIAOY 10 WORNQIFHTD PUT QIRIpuddXd JO ROMUSMOYINY
v

A IHVS

“Jupaes
939 ‘uoryv)ardiaiul
“amo) qaTy wowrmiod oyl o sdapidvcad JO I0yTUGLY,
-nop swexdng o3 speodde 07 5T 0ANDIIOLI
3aned ydig
vowrmoy g3 Jo Bupgie yo sedwid xomne pue jues (edjdowiag
‘203pN JO SIVMOI
‘eoEw0s0ad IO puT E}[Im JO uwACH
3o YATH JowuwIod O3 JO [¥es Jo Apoisngd)
umoen WL uounuod oyt up oxnpsooxd pum 2070TIg
"EIIWOCAPT O3 BU UCISIACLJ
‘OK) PUB UTWTT PUB [[ATH JEIUN
POU BIPUC "UON “GIYECITYTIL 107 oD ydTH uowwod
3med g
A LHVA
‘BIDPIO
SOQEL POINPIYDS PUT $ISTD PIMPIYDE JO JUSWRUIRDY
. ‘238p 03-dn slopia
CORTRUINED UITIATEW ¢ UOIESTROMOD UOT0IHE JO 40mOd
' “EIOUINIIFUOD O UOPTIFLMIII

ESLOUSNIPIEUROD JO UOWITINUGIRT

‘INPR20Ad o BO[NY

Aqusey oanTErda] 1eucisiacad 2yl yo zoneads
SIOPIC UOTITHWIRT JO JUIWPUIUNY

AIQWDSEY A3 G327 [BUOEIA0Ig

*AlQUEDSFY QATIT(E}827] 0} FB SUOIS[AQL]

f1quasey 0011078 T YL

‘sroquianr Jajipg 0} BB FROTSIA0IL
gapuenipsuod Limuswuatd

0g
62
82
LT

8z
‘ST
*Z
22
T
%4

‘02

6T

BT

A

k2]

at

PT

€1

2t

Ny

‘0T

mig pPUY TEWRQ
JO A10)1axal, dopmry oy Jo Aousnipiued AITUdwIElITd ‘S

-a1dosg Uy JO 9SO 9U3 UJ £1E98 JO UORRICIY ‘R
;dong a2 [fo asmom oy
“B0D JO IEIE 9T 01 PAIION 295 9M [N} OF WONRerd L
CORAIASEO] B3 O3 J[NPIYDS TIAMOL 93 JO JRUWIPUIULY 9
symy fo pounod YL
samjeEpioy ol 0§ unopeguesoadog
o Euvd

UOTINIRSUGD 33 0} SMPOYDSS BN R JO IWRPUILTY
‘ORI PUE TRWB(Q JO SIojRLIS} QO[] JO TORUWLIC
T 60D JO 031§ JO WONITUIIOS

o

N poe Temeg
‘woo Jo Anpared woyuy) 93 JO uonusyrRdioeiy

o ravd
L * o CSUORQEKI T
TR MogE Y
FOOTI0OS
Lrsayomory
I Igvd

* SNOLLD3ES h@ INTWHIN Y ETV

L861 XDV )
NOLLVSINVOAQIAY OId NV NVHVJ VOO FEL

"L86T ‘Ame Mg ‘UBTed

((2m3reag) AIwyaI09G IApU[] LPYIUPDY A “d
-orqnd oYy Jo TOETI
-aoyo Teteuad Joy poysniqnd £qeaeT ST LS6T ‘AW PIET
To EIPUY JO JUSPEAX 7 AQ O] PRIUISSE DPUB YOOTL

-grired Aq passed Sem UOITa (LY6T 30 §T 'ON 3V)
L86T PV uonesIueiiosy nuf pie Teureg ®oD oqY,

4,
E= G o2 nm.hq
aoyEIION

Pl SIDRY 6O
juatipiedag. aeq

VOO 40 INIANYIAOSD

AMVUNIQYOVY X3

i

oy
i

S - b3 -
LD YO YTEIMErEAD 3

B rﬂ\; b g

-

V09 40 INAWNYIAOCD

L

>

e

(5061 ‘31 epeysy) (Bel “AInf upg “leued

Z-wOH "QDE"E Lo



2SBEAEBRRRE | B

SERIES I No. I5

Refund of taxes collected In excess.

Curtain deposity,

Provident fund

Pensions granted by the Administrator, ete.
Coontracts,

Liability In respect of actonable wrong.

Lisb@Qity oz guarsnior of co-gperative socletles.
Eterss ID suspenso,

Residuary provision

Apporticument of assets or labilities by agreement
Power of Central Govermment to order allocation or
adjustment In certain cases.

PART VH

Frovisions 38 t armuogements, corporntions and
. inter-State aprrocments

Conticuance of certaln arrangements.
Provision as to co-operative banks.
General provisions as to statutory corporations.
Temporary provisions as to continuance of certain
existing road transport permits.

Special provision relating to m&nﬂﬁ_oggn compensation
In certain.cases

Special provisions as to income-tax.

Continuance of exdsting facilitles in certaln institutions.

g2 & BRER

- PART VHI
Provisions as to services

59. Provislons relatlng to All India Services.

60 Provisions relating fo other services. [

9l. Provisions as to continuance of officers In the same
posts.

6Z. Powers of Central Government to give directions.

PART IX
Legal asd miscellancous provislons

Amendment of certaln articles.
Amendment of Act 37 of 1956.
Amendment of Act 20 of 1963,

Territortal extent of laws.

Power {0 adapt laws.

Power to construe laws,

€9, Provisions as to continuance of courts, ete.
70. Effect of provisions of Act Inconsistent with other laws.
Power to remove difffeultics,

Power to make rules,

THE FIRST SCHEDULE,

THE SECOND SCHEDULE.

BARERA

HH

The Goa, Daman and Diu Reorganisation Acf, 1987
AN
ACT

to mu.Qm&a for the reorganisation of the Union fer-
ritory of Goa, Daman and Diw and for matters
connected therewith.

Be it enacted by Parliament in the Thirty eighth
Year of the Republic of India as follows: —
PART I
Preliminary
1. Short title. — This Act may. be called the Goa,
Daman and Diu Reorganisation Act, 1987,

2. Definations. —In this Act, unless the context
otherwise requires, w-

(e} ‘"Administrator” means the administrator
appointed by the President under article 239;

(b) “appointed day” means the day which the
Central Government may, by notification, appoint;

{c). “article” means an article of the Constitu-
tiom; :

(d) *“‘assembly constituency” and
“parliameatary constituency” have the
same meanings as in the Representation
of the People Act, 1950;

(e) “Election Commission” means the Election
Commission appointed by the President under
article 324; '

{f) “existing Union territory’” means the Union
territory of Goa, Daman and Diu as existing im-
mediately before the appointed day;

43 of 1950

{g) "“law"” includes any enactment, ordinance,
regulation, order, bye-law, rule, scheme, notifica-
tion or other instrument having, immediately
before the appointed day, The force of law in the
whole or any part of the existing Union territory;

(h) “notification” means a notification published
in the Official Gazette;

(i) “population ratio”, in relation to the State of
Goa. and the Union, means the ratio of 42:3.25;

(j) “sitting member”, in relation to the House
of the People or of the Legislative Assembly of the
existing Tnjon territory, means a person who,
immediately before the appeinted day, is a memher
of that House or that Assembly;

(Je} :Wm.mhﬁ..w: includes a sub-treasury.

PART IO
Recrganisation of the Union territory of Goa, Daman and Diu

3. Formation of State of Goa. — On and from the
appointed day, there shall be formed 2 new State to
be known as the State of Goh comprising the terri-
tories which immediately before that day were com-
prised in the Goa distriet of the existing Union
territory. . .o

4. Formation of Union territory of Daman end Diu.
— On and from the appointed day, there shall be
formed a new Union territory to be known as the
Union territory of Daman and Diu comprising the
territories which, immediately before that day, were
comprised in the Daman and Diu districts of the ex-
isting Union territory.

5. dmendment of the First Schedule to the Consti-
tution. — On and from the appdinted day, in the
First Schedule to the Constitution, —

(e} under the heading “I. THE STATES”, after,

entry 24, the following entry shall be inserted,
namely: —

“25. Goa -,

The territories specified -
in section 3 of the -
Goa, Daman and Diu
Reorganisation Act,
J1987.";

{b) under the heading “II. THE UNION TER-
RITORIES”, for entry 5, the following entry shall
be substituted, namely: —

5. Daman and Diu
The territories specified
in section 4 of the
Goza, Daman and Diu
Reorganisation: Act,
1987.".
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of the exis ing Umion terTitory shall, on apd from
that day. be the Speaker of the wao.&mwou& Legisla-
‘ave Assembly. )

16, Rules of @aoom@gg,l_ﬂso rules of procedure
o snd conduct of business of the Legislative Assembly
of the existing Union territory. as in force immedia-
tely before the w@@o.ﬁﬁm@ day shall, ungil rules are
. made unger clause (1) of article 208, be the yules of
procedure and conduct of business of the ﬁnoimwoﬂﬁ

Legislative Assembly referred to section 13 sub-
be made therein BY the Speaker thereof.

Delimitation of constituencies

17 Delimitation of oosm__..,.agm:ngm. — (1) The Elec-
tion Commission shall, in the manner herein Pro-
vided, distribute. whether tefore or after the appo-
inted day, the seats assigned to the Legislative As-
- sembly of the State of Goa under section 12 to
mwhmwo-ama,omﬂ tprritorial aoﬁmﬁgaﬂnwmm and delimit
them having regard to the provisions of the Consti-
tutién and to the following provisions namely: —

. {a) all nOﬂmS.E.mﬁn.Em shall. a8 far-as ﬁamoﬁn@d__o_
be mmomﬂm@#.ﬁmsﬁ cornpact areas. and in delimiting
them regard shall be had to ﬁﬁ%m.ﬁ& features, €%

.o isting poundaries of wﬂiummadwﬁﬁ units. facilities

of %oEBﬁiawﬁou and convenience o the public:
LI

(" ooﬁmﬁgwso.ﬂmm in ,ﬁgow mmwﬁw are reserved
for the Seheduled Castes and the Qeheduled Tribes
shall, as far as sdwnﬁnm.gm. pe located in areas

where the ﬁwowoﬂﬁaz of their woﬁﬁmﬁos nogm
. total populhtion is the largest. .
: : {2) For the purpose of assisting it in the perfor-
mance of 1S functions under sub-section (7). the
Election Commission shall agsociate with itself as
. . associate membpers, — :

(a) the . sitting members of the House of the
People referred to in section 11;and

(b} such SiX of the members of the Legislative
Assembly of the existing Union territory or, as the
cage Ay De. the ﬁﬂoimwod.& Legislative Assembly
veferred to D section 13 28 the Speaker thereof
moy nominate: )

Provided that nonc of the associate members ghall
have a right o vote or to sign any decision of the
Flection Corninissiort.

(§) If. owing to death or resignation. the office of
an associate member falls vacant, 1t shall be fitled if
vﬁwnﬁomgm. jn accordance with the provisions of

sub-section (2.

(,y The Election Commission shall —

(@) publish its wﬂo@om...&m for the delimitation of
constituencies together with. the Jissenting PIe
posals. i apy. of an¥ associate member Who -de-
sires @Euzowﬁ.uﬁ thereof, in the Official Gazetle
and in such other manner as the Commission may
consider fity together with a notice inviting ob-
jections and SUggestions in Telation to the pro-
posals and gpecifying 2 date on OT after which
the wwomvomﬂm will be further considered by it:

(b) consider 511 objections and suggestions which .

may have
mmo&ﬂm@“

heen received by it hefore the date 8O

(¢) after ooﬁmﬁwﬁaw all odou.mn.n..aam and sugges:

tions which may have been. received bY it before
{he date sO mﬁmoﬁm@. determine by one OF more
delimitation of ooamﬁgmnowmm and cause
or orders 1© be @ﬁdﬁmﬁm@ in the Official

such order

Garelle: and upon such wﬁd:n.m.ﬂo?

orders ghall have the full force of
any court.

not ke called in guestion in

(5) As =00R as may

the order of

jaw and shall

pe after such ﬁﬁd;nmao?

svery such order relating to assembly noamgggowmm
pefore the Legislative Assembly of the

shall be 1aid

existing Union territary of, 38 the €
orovisional 1 egislative Assembly ref

fton 13.

18, Power
Adelimitation

age May be, the
erred to in secr

of Election Commission to maintuin
orders upto-dote. — (n
Commission may, from time to time. by notification
in the Official Gazetle. —

The Election

(1} eorrect any printing mistakes in any oréer
mpde under section 17 o any
from inadvertent slip or omission;

error arising therein

(b) where the poundaries OF name of anY terri-

torial division mentiongd in any sueh order are o

is altered,

to he necessary or expedient for

make such amendments as appear 1o it

bringing such

order up-to-date.

{2) Every

may be after it is iesueds pefore the

notification under

this section relating
to an assembly eonstituency shall be laid, as soon 38

Legislative As-

sernbty of the existing Union territory. the .E.oim.#
onal 1erislative Assembly referred to
or the Togistative Assembly of
the case m™ay be.

19. Amendment of Scheduled Cas
Trihgn OTaETS — On and from the

(a) the
1950 and

titution (God, Daman and Diw)

-

Constitution Amo,smmﬁoa Castes) Order,

the Constitution

in section i3

the State of Goa., 38

tes and mo:&im@
mﬁwo.ﬁ.ﬂm@ day. —

a { Scheduled Castes)
{Union .Hoadoﬁ..ﬁmv Qrder, 1951 shall gtand amen-
ded a8 directed in the First gchedule

Order. 1968, shal] stand repealed;

(h) the
1950 and

(Union _Hmd,.:polmmg Order, 1951

and the Cons-

Seheduled Castes

Constitution (Scheduled Tribes) Order,
ﬁmn‘uomﬁmw Tribes)

the Constitution

chall stand amen”

ded as givected in the gecond gehedule 2nd the
Constitution {Goa, Damab

Tribes Order. 1968, shall stand repealed-

20. Common High Court for
Dndra and Nagor Houveli and Dua:
On and from the w@bo.ﬁ.nm_@ day, —

Eu.‘%mﬂa shall be & cornInon Hi
Siates of Maharashira and Goa, a0

PART v
High Court

and Diu} m.oﬁm&&m@

territories of Dadra and Nagar Hav

and Diu.

(hereinafter referred

Court}:

to be called the High
o as the

Maharashire, Goa,
man ond Di— 1

gh Court for the
4 for the Union

oli and Daman

Court of Bombay

common High
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for review, petitions for revision and petitions for
writs; and

~ (b) references to 2 High Court shall be cons-
trued as including references to a Judge or
Jdivision court thereof and references to an order
made by a court or 2 Judge shall be construed as
including references to 2 sentence, judgment or
decree passed or made by that court or Judge.

(2).Any persen Wwho, immediately before the

_appointed day, is an advocate entitled to practise in

‘the existing High Court and was authorised to

appear or to act in any proceedings transferred from
that High Court to the common High Court under
section 28 -shall have the right to appear or to act,
as the case may be, in the common . High Court in
relation to those proceedings.

30. Saving. — Nothing in this Part shall affect
the spplication to the common High Court of any
provisions of the Constitution, and this Part shall
‘have effect subject to any provision that may be
made on or after the appointed day with respect Lo
that High Court by any Legislature or other
authority having power to make such provision.

PART V
Authorisation of expenditure and disfribution of revenues

31. Authorisation of expenditure pending its sanc-
tion by the Legislature. — (1) The President may.
at any time before the appointed day, authorise by
order such expenditure from the Consolidated Fund
of the State of Goa as he deems necessary for a pe-
riod of not more than six months beginning with the
appointed day, pending the sanction of such expendi-
ture by the Legislative Assembly of the State of
Goa:

Provided that the Governor of Goa may, after the
appointed day, authorise by order such further
expenditure as he deems necessary from the Con-
solidated Fund of the State of Goa for any period
not extending beyond the said period of six months.

(2) The President or, as the case may be the
Governor of Goa shall make separate orders under
sub-section (I) in respect of perieds falling ino
different financial years.

(3) The President may, at any time, before or
after the appointed day, authorise by order such
expenditure from the Consolidated Fund of India as
he deems necessary for a period of not more than
sixz months beginning, with the appointed day for
the administration of the affairs of the Union

territory of Daman and Diu pending the sanction of

such expenditure by Parliament.

32. Reports relating to the accounts of
the existing Union territory. — (1) The
reports of the Comptroller and Auditor-
-General of India referred to in section 49
of the Government of Union Territories
Act, 1963, relating to the accounts of the 20 of 1963,
existing Union territory in respect of any :
period prior to the 2ppointed day, shall be
submitted to the Governor of the State of
Goa and the President who shall cause
them to be laid before the Legislative
Assembly of that State or the House of
the people, as the case may be.

ot e e e s e e ey, e

(2) The Governor may, by order,—

(@) declare any expenditure incurred out of
the Consolidated Fund of the existing Union
territory on any service in respect of any period
prior to the appointed day during the financial
year 1987-88 or in respect of any earlier financial
year in excess of the amount granted for that
service and for that year as disclosed in the
report referred to in sub-section (1) to have heen
duly authorised; and

() provide for any action to be taken ou any
matter arising out of the said reports.

33. Distribution of Revenues. —The
President shall, by order, determine the
grants-in-aid of the revenues of the State
of Goa and the share of that State in ,
the Union duties of excise, estate duty .
and taxes on income and for that purpose
amend thereby the relevant provisions of
the Additional Duties of Excise (Geods
of Special Importance) Act, 1957, the 58 of 1957
Union Duties of Rxecise (Distribution)
Act. 1979, the Estate Duty (Distribution)
Act, 1962 and the Constitution (Distribn-
tion of Revenues) Order, 1985 in such
manner as he thinks fit. -

24 of 1879,
9 of 1962.

r
PART VL

Assets and” liabilities

34. Definition. —In this Part “Union purposes”
nieans the purposes of Government relatable to any
of the matters mentioned in List 1 in the Seventh
Schedule to the Constitution.

35. Lond and goods. — (1) Subject to the other
provisions of this Part, all land and all stores,
articles and other goods held immediately before
the appointed day, by the Union for the purpoeses
of the governance of the existing Union territory,

_shall on and from that day, pass to the State of

Goa, unless any such land, stores. articles or goods
are situate in the digtricts of Daman and Diu of
the existing Union territory or are held for Tnion
purposes: v

Provided that where the Centrai Government i
of the opinlon that any goods or class of goods
should be distributed otherwise than according to
the situation of the goods, the Central Government
may issue such directions as it -thinks fit for a
just and equitable distribution of the goods. :

(2) The stores held for specific purpeses, such
as use or utilisation in particular institutions, work-
shops or undertakings or on particular works under
construction, shall be retained by the Union if such
institution, workshop, undertaking or work is
situated in the districts of Daman and Diu of the
existing Union territory.

(3) In this section, the expression “land” includes
immovable property of every kind and any rights in
or over such property.

36. Cash balances. — The total of the cash balances
in all treasuries, the Reserve Bank of India, the
State Bank of India and any nationalised hank, of the
existing Union territory immediately before the
appointed day shall be divided between the State of
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Umu.wuon in respect of the period of service of any
such Government servant before the appointed day
“and the Union in the population ratio.

w05} JO A3ES OM) I} USaMIRg pavonzodde aq TreYs

ﬁ.o.v Any reference in this section to a pension
shall be coustrued as including a reference to the

commuted value of the pension. - ,

45. Contracts. — (1) Where before the appeinted
day, the Union has made any contract ip the’exer-
cise of its executive power for any purposes of the
existing Union territory that contract shall be
deemed to have been made in the exercise of the
executive power of the State of Goa,—

{e¢) if the purposes of the contract are, on and
from the appointed day, exclusively purposes of
that State: and .

{b) i, mr.m purposes of the contract are, on and
from thaf day, not exclusively purposes of any
area in the districts of Daman and Diu of the
existing Union territory; . :

and all rights and liabilities which have accrued, or

_may accrue, under any such contract shall, to the
extent to which they would have heen rights or
Liabilities ‘of the Union, be rights or liabilities of
the State of Goa:

Provided that in any such case as is referred to
in clause (b}, the injtial allocation of rights and
liabilities made by this sub-section shall be subject
to such financial adjustments as may be agreed
the State of Goa and the Union or
in default of such agreement as the Central Govern-
ment may, by order, direct.

(2) For the purposes of this section. there shall
be deemed to be included in the liabilities which have
accrued or may accrue under any contract —.

{(z) any liability to satisfy an order or award
made by any court or other tribunal in proceedings
relating to the contract; and

(6} any liability in respect of expenses incurred -

in, or in connection with, any such proceedings.

{3) This section shall have effect subject to the
other provisions of this part relating to the appor-
‘tionment of liabilities in respect of loans, guaraniees
and other financial obligations.

46. Liability in respect-of actionable wrong. —
Where, immediately before the appointed day, the
Union in connection with the governance of the exist-
ing Union territory is subject to any lability in res-
pect of an actionable wrong, other than breach of
contract, that lability shall,— ’

{g) if the cause of action arose wholly within
the district of Goa of the existing Union territory,
be a liability of the State of Goa; and

. (b) in any other case, be initially a liability of
the State of Goa but subject to such finanecial
adjustments as may be agreed upon between the
State of Goa and the Union, or in default of such
agreement, as the Central Government may, by
order, direct. i

47. H\SEN&@ as guaranior of coopgrative socielies.
|§om.mi immediately before the appointed day, the
Union in connection with the govermance of the

existing Union territory is Mable as guarantor in
respect of any liability of a registered co-operative
society or other person, that liability of the Union
shall be a liability of the State of Goa —

(@) if the area of the operations of such society
or person is limited to the territories in the dis-
trict of Goa of the existing Urnion territory, and

(b} if the area of the operations of such society
or person extends to the whole of the existing
Union territory:

Provided that in any such case as is referred fo
in clause {b), the initial allocation of liabilities under
this section shall be subject to such financial adjust-
ments as may be agreed upon between the State of
Goa and the Unien or in default of such agreement,
m,,m the Central Government may, by order, direct.

48. Items in suspensé. — If any item in suspense is
ultimately found to affect an asset or liability of the
nature referred to in any of the foregoing provisions
of this Part, it shall be dealt with in accordance
with that provision. :

49. Residuary provision.— The benefit or burden
df any assets or lizbilities of the Union in connection
with the governance of the existing Union territory
not dealt with in the foregoing provisions of this
Part shall be retained by the Union for the purposes
of the governance of the Union territory of Daman

and Diu. v

50. Apportionment of assets or Liabilitics by agrec-
ment. — Where the State of Goa and the Union
agree that the benefit or burden of any particular
asset or liability should be apportioned between
them in a manmer other than’that provided for in
the foregoing provisions of this Part, then, notwith-
standing anything contained therein, the benefit or
burden of that asset or liability shall be appor-
tioned in the manner agreed upon.

] r

51. Power of Central Government to order alloca-
tion or edjustment in certain cuses, — Where, by
virtue' of any of the provisions of this Part, the
Union becomes entitled to any property or obtains
any benefits or the State of Goa becomes subject to
any liability, and the Central Government is of
opinion on a reference made within a period of three
years from the appointed day by the State of Goa
that it is just and equitable that that property or
those benefits should be transferred to, or shared
with, the State of Goa or that a contribution towards
that liability shouid be made by the Union the said
property or benefits shall be allocated in such
manner, or the Union shall make to the State of
Goa such contribution in respect thereof, as the
Central Government may, after consultation with
the Government of the State of Goa by order, deter-
mine.

PART VII

Provisions as to arrangements, corporations and
inter-State agreements

52. Continuance of certain grrengements. — Where
any arrangement in regard to the supply of electric
power or the supply of water for any area in the
districts of Daman and Diu of the existing Union
territory or in regard to the execution of any project
for such supply from an area included in the State
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57. Special provision as to incometo.
—_ Where the assets, rights and liabilities
of any body corporate carrying on busi-
ness are, under the provisions of this
Part, transferred to any other bodies
corporate which after the transfer carry
on the same business, the losses of profits
or gains sustained by the body corporate
first mentioned which, but for such
transfer, would have been allowed to be
off in accor-
dance with the provisions.of Chapter VI
of the Tncome-tax Act, 1961 shall be
apportioned, amongst the transferee
bodies corporate in accordance with the
rules to be made by the Central Govern-
ment in this behalf and, upon such appor-
tionment, the share of loss allotted to
each transferes body corporate shall be
dealt with in accordance with the provi-
sions of Chapter VI of the said Act as
if the transferee body corporate had itself
sustained such loss in a business carried
on by it in the years in which these
losses were sustained.

43 of 1961

.

58. Continuance of cristing facilities in centain ins-
Litutions. — On and from the appointed day, the
Government of Goa shall, in respect of the technical
institutions located in the State of Goa continue
to provide facilities to the persons resident in the
territories comprising the Unionp territory of Daman
%nd Diu which shall not in any respect be less favou-
rable than those which were being provided to them
immediately before that day upon such terms and
conhditions (including those relating to any contri-
Jution or payment to be made for the provisions of
such facilities) as may be agreed upon between
the State of Goasand the Union before the 1st day
of April, 1988, or'if no such agreement is reached

by the said date, as may be fixed by the order of -

the Central Government.

PART VIII
Provisions as to services

50. Provisions velating to All India Services. —
(1) In this section, the expression “State Cadre"”, —

Aa.v ,mn relation to the Indian Administrative
Service, has the meaning assigned to it in the
WMMM,& Administrative Service (Cadre) Rules,

(b) id Telation to the Indian Police Service, has
the meaning assigned to it in the Indian Police
Service (Cadre) Rules, 1954, and ’

. {c) in relation to the Indian Forest Service, has
the meaning assigned to it in thé Indian Forest
Service (Cadre) Rules, 1966,

{(2) The strength and composition of the State
Cadre of Goa shall, on and from the appointed day,
be such as is determined by the Central Government
in consulation with the State Governinent. '

{3) The members of each of the said Services
borne on the Union territories cadre immediately
before the appointed day shall continue to be in
the cadre of the same service of the Union territory
in which they stand allocated before the appointed
day.

(4) Nothing in this section shall be de-
emed to affect the operation, on or after
the appointed day, of the All India Servi-
ces Act, 1951, or the ruwles made there-
under, in relation to the State cadres of
the said services and in relation to the
members of those services borne oil the
said cadres.

61 of 1951.

60. Provisions relating to other services. — (1)
Every persou employed in connection with the af-
fairs of the Union territory or the State of Goa
and serving, imreediztely before the appointed day.
in the @istrict of Goa of the existing Union territory
ghall, on and from that day.—,

() continue to szrve in connection with the
affairs of the State of Goa; and

(b) be deemed to be provisionally allotted to
serve in connectien with the affairs of the said
State:

. ‘

Provided that nothing in clause (b} shall apply to
a person to whont the provisions of section 59 apply
or to a persen on deputation from any State.

(2) As soon as may be after the appointed day,
the Central Government shall by general or special
order, determiie whether every person referred to
in eclause (H) of sub-section (I) shall be finally ‘al-
lotted for seivice in the State of Goa or under the
Union in councction with the afaivs of the TJnion
territory of Daman and Diu and the date with efiect
from which suek allocment shall take effect or be
deenivd 1o have token clicct.

(3) Every person who is finally allotted under
the provisions of sub-section (2) to the Siate of
Goa. or tha Union sholl, if he is not already sexving
fhorein or thogcunder be made available for serving
in that Stabe or under tie Union fom such date as
may be ogreed upon between the State of Goa

Cand the Union or in default of such agresment, as

may be determined by the Central Government.

(1) As soon as may be after the Central Govarn-
ment passes orders finally allotting an employee
in terms of sub-zection (2), the State of Goa or
the Unjon shall take steps to integrate him into
the services under its control in accordance with
such special or generzl orders or instructons as may
be issued by the Central Government from time to
time in this behalf.

(5) The Centiral Government may, by order esta-
blish one or more Advisory Committees for the pur-
pose of assisting it .in regard to-—

(e} the division of the services hetween the
State of Goa and the Union; and

(b). the ensuring of fair and equitable treatment
to ail persons affected by the provisions of this
saction and the proper consideration of any re-
presentations made by such persons:

Provided that notwithstanding anything to the
contrary contained in any law-or rule for the time
being in force, no representation shall lie against
any order passed by the competent authority on
matters arising out of the division and integration
of services under this Act, on the expiry of three
months from the date of publication or service,
whichever is earlier, of such order:

L3
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174 - SERIES I No. 15 S
| — . Provided that mothing in this sub-section this Act, the President may, by order, do anything not o
' shall affect any representation in the Legis- inconsisteot with such provisions which appears to *,
lative Aséembly of the Union territory until  him to be¢ necessary or expedient for the purpose of /
the dissolution of the then existing Assem- removing: the difficulty: . N
bly.". -
e I Provided that po such order shall be made after .

; ’ 66. Territorial extent of laws. — The provisions of the expiry of three years from the appointed day- '
H . Part 11 shall not be deecmed to have effected any

. change in the territories to which any law in force
W irnmediately before the appointed day extends or
_ . applies, and the territorial references in any such 79. Power to make rules.— (1) The Central Go-
' law to the existing Union territory shall, uotil other-  ywmment may, by notification, make rules to give
effect to the provisioms of this Act.

(2) Every order made under this section shall be
laid before each House of Parliament.

. - wise provided by a competent Legislature or other
! o competent authority, be construed as meaning the

territories within the existing Union territory before (2) Every rule made under this section shall be
i the appointed day. laid, as soon as may be after it is made, before each ,
- House of Parliament, while it is in session, for a total [
. ﬁ\ 67. Power to adapt laws. — For the purpose of fa-  period of thirty days which may be comprised in one .
| _ cilitating the application in relation to the State of  session or in two or more successive sessions, and if,

' ’ ‘ |  Goa or the Union territory of Daman znd Diu of , before the expiry of the session immediately following
A \ ~ any law made before the appointed day, the appro- the session or the successive sessions aforesaid, both
| priate Government may, within two years from that  Houses agree in making any modification in the rule .
31 day, by order, make such adaptations and modifica- or both Houses agree that the ruie should not be
x _ tions of the law, whether by way of repeal or amend-  made, the rule shall thereafter have effect only in
: { ment, as may be negessary or expedient, and there- such modified form or be of no effect, as the casg

- ]

y ,,t_bw upon every such law shail have effect subject to the may be: so, however, that any such modification, ~
| M adaptations and modifications so made until altered, or annulment shall be without prejudice to the - :
: . _ . repealed or amended by a competent Legislature or  validity of anything previously done under that
| e _ other competent authority. . rule,
a - qﬁ__ Explanation. —In this section, the expression !
. ?TQ‘. “appropriate Government” means, as respects any
: e %\._} law relating to a matter enumerated in the Union THE FIRST SCHEDULE
' (B¢ List in the Seventh Schedule to the Constitution, : neti
W , . the Central Government, and as respects any otber . [See Section 19(a)]
- law, PART T
; ) ) == (i} in its application to the State of Goa, the Amendments -to the Censtitution {Scheduled Castes) '
,ﬁ . ) -State Government, and . Crder, 1950
i “ oL (i) in its application to the Union territory of In “the Constitution (Schedule@ Castes) Order, i
I Daman and Diu, the Central Government. 1950 — - o
|
IE , 68, Power to construe lews. — Notwithstanding (1) in paragraph 2. for the figures "XXI", the _ Lo
; that no provision or insufficient provision has been figures “XXII" shall be substituted; ,
,._ _ . %M MWM“M mMMFM_MmMMSMMM MWM mmw%nwwﬂmw& QMENMMM (2) in the Schedule, aftér Part XXI, the follow- : |
i . . y . i i v —
I R or authority required or empowered to enforce such ing Part shall be inserted. namely ’ - . |
b law may, for the purpose of facilitating its applica- w L |
Vi tion in relation to the State of Goa, or the Union PART XXII— GOA W
H territory of Daman and Diu construe the Jaw in such i. Bhangi (Hadi}
iy manner not affecting the substance as may be neces- 2. Chambhar
__ sary or proper in regard to the matter before the 3. Mahar
X | court, tribunal or authority, as the case may be. 4, Mahyavanszhi (Vankar)
i 5. Mang.".

69, Provisions as to conlinuance of courts, etc. — . .

i . 'All courts and tribunals and all authorities %mm, PART II
charging lawful functions throughout the existing A onts + ) e
b . Union territory or any part thereof immediately be- mendmen U ° +TM O.o:%;i%: (Scheduled Castes)
fore the appointed day shall unless their continuance [Union Territories) Order, 1951

is inconsistent with the provisions of this Act or In the Constitution (Scheduled Castes) {Union

until other provision is made by a competent Legis-  {erritories} Order, 1951, —
. jature or other competent authority, continue to ' i

. . exercise their respective functions. (1) in paragraph 2, for the words and figures
" ) . “Parts I and X", the words and figures “Parts I
, 70. Effect of provisions of Act inconsistent with to IO shall be substituted;
. . other laws, — The provisions of this Act shall have .
. effecét notwithstanding anything inconsistent there- h u.:rﬁ for ﬁ.ﬂnmmﬂwww 4, the following paragraph
with contained in any other law. S be substituted: namely: —
: . o ) . .. "4 Any reference ip this Order to a Union
e 71 Power to remove difficulties. — (1) If any territory in Part I of the Schedule shall be
‘ difficulty arises in giving effect to the provisions of construed as a reference to the territory cons-
k} : - ’
i -
s ~ .
| ] _ . _ - e i
7 ! ff/
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— 7

._‘..‘,,,U».Bwb and Diu Village Paochayats

NS _.W.%\mm&mmou. 1962; 9 of 1862.
%\ (¢) “panchayat” means a panchayat
| " dstablished under section 3 of the Goa.,
Daman and Diu Village Panchayats ,
: 9 of 1962.

. Regulatiop, wwmw.. .
(d) “Pradesh Council” roesus the Pradesh Co-
uncil constituted under section 3;
(6Y “{Inion territory” means the Union territory
of Daman and Diu. -
CHAPTER IX
Pradesh Couneil

3. Constitution of Pradesh Council and its com-
position. — (I} As S00R a5 may be after the com-

. mencement of this Regulation, there shall be cons-

tituted a Pradesh Cotncil for the Union territory
consisting of—
{a) the Administrator;

() the member of the House of the People
representing the Union territory;

(¢) Collector of Daman district;
{d) Collector of Piu district:

{e) presidents of the Municipal Councils
- for Daman district and Diu district Goa, Daman
constituted uuder the Goa, Daman and amd Diu Act
Diu Municipalities Act, 1968, 7 of 1969.

(f) chairman of panchayats of Daman district
~and Diu distriet,

(g) one person from Daman district belonging
to any of the Scheduled Tribes to be nominated
by the Administrator if no person from that dis-
trict belonging tb any Scheduled Tribe becomes
a member of the Pradesh Council under any of
the foregoing clauses; _

(Rh) one woman to be nominated by the Admi-
mistrator if no woman becomes a member of the
Pradesh Council under any of the foregoing
clauses,; : .

(i) members of the Legislative Assembly of the
Union territory of Gosa, Daman and Diu repre-
senting Daman and Diu immediately before the
- 30th day of May, 1987.

(2) Any member referred to in clause {(a) to (f}
of sub-section (1) shall cease to be such member
when he ceases to hold the office by virtue of which
he became such mersber and the members referred
to in clause (i) of that sub-section shall cease to
bé such members on the expiry of the term of the
first Pradesh Council. '

4. Disqualifications for membership of
Pradesh  Council. — Ay person shall be
disqualified for being mominated as, and
for being, a member of the Pradesh Coun-
ofl if he has incurred or incurs any of the
disqualifications specified in section 11
of the Goa, Daman and Diu Village Pan-
chayats Regulation, 1962:

Provided that a person shall mot be* disqualified
under this section merely on the ground of his
bolding the office by virtue of which- he becomes,
or has been nominated as, such member.

9 of 1862,

5. Duration of Pradesh Council. — The Pradesh
Council, unless sooner dissolved, shall continue for
four years from the date appointed for its first
meeting and no longer, and the expiration of the
said period of four years shall operate as a dissolu-
tion of the Pradesh Council:

Provided that the Administrator may, with the
previous approval of. the -President, by order in
writing, extend the said period by a period or periods
not exceeding one year in the aggregate, and every
such order shall be notified in the Gazette &f India.

6. Resignation of membership ond filling up of
asasuol vecancies. — (I} A member of the Pradesh
Council referred to in clause (g) or clause (h) or
clause (i) of sub-sectign (1) of section 3 may resign
hig office as such member by intimating in writing
his intention to do so to the Administrator and such
resignation shail take effect from the date of itg
receipt by the Administrator.

(2} A casual vacancy in the membership of the
Pradesh Council under clause (g) or clause (h) of
sub-gection (1} of section 3 shall be filled by nomi-
nation in accordance with the provisions of this
Regulation:

Provided that a member nominated under this.

sub-section shall hold office only for the remainder
of the term of office of the member in whose place

he is nominated. > "

7. Cuth or affirmation by members of the Pradesh
Council. — Bvery member (other than the Adminis-
trator) of the Pradesh Council shali, before taking
his seat, make and subgcribe ‘before the Adminis-
trator or some person appointed in that behalf by
him, and the Administrator shall, before taking his

_seat, make and subscribe before some person ap-

pointed in that behalf by the Central Government,
an oath or affirmation according to the form set
out for the purpose in the First Schedule..

8. Vacancies, etc. not to imvalidate acts or proceed-
ings of Pradesh Council. — No act or proceeding of
the Pradesh Council shall be invalid by reason only of

the existence of any vacancy among its members or
of any defect in the constitution thereof.

9. Sessions of Pradesh Council. — (#} The Admi-
nistrator shall, from time to time, summon Pradesh
Council to mest at such time and place as he thinks
fit, but six months shall not intervene between its
last sitting in one session and the date appointed
for its first sitting in the next session.

(2) The Administrator may, from time to time,—
(a) prorogue the Pradesh Council:

@yéwggowwvno.a&&wca Mqomﬁmﬂﬁ&mmo?m
the Pradesh Council. : :

10. Functions of Pradesh Council. — (1) The Pra-
desh Council may discuss and make recommenda-
tions to the Administrator on— , ,

(a) matters of administration, relating tc the
Union territory, involving general questions of
policy and schemes of development in so far as
they relate to matters enumerated in the State
List or in the Covecurrent List in the Seventh
Sehedule to the Constitution;

|
|
;
r
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' |
(b} any other matter for which rules are, in

THE ' SECOND SCHEDULE
- “the opinion of the Administrator, to be made’

under this Regulation. . . [See section 17(4)] )

(3} Every rule made under this section shall be Form of cath of office for a Counsellor
Jaid, as soon as may be after it is made, before each “I. A B, do swear in the name of God that T will
House of Parliament, while it is in. session, for a R

total period of thirty days which may be comprised ‘ ] solemnly affirm o , _
in one.sesgsion or in two or more Sictessive sessions,  bear true faith amd allegiance to the Constitution of
" and if, before the expiry of the session immediately India as by law established, that I will uphold the
following the session or the successive sessions - Sovereignty and integrity of India, that I will faith-
aforesaid, both Houses agree in making any modifi- fully and conscientiously’ discharge my duties as a
cation in the rule or both Houses agree that the rule Counsellor to the  Adriifistrator 'of the Uuion terri-
should not be made, the rule shall thereafter have tory of Daman and Diu and that I will do right to
effect oaly in such modified form or be of no effect, 2l manner of people in accordance with the Cons-
as fhe case may be; so, however, that any such ﬁﬂcﬁoz and ﬁ.rm law, without fear or favour, affec-
modification or annulment shall be without prejudice  tom or ill-will.”. : .

Mmm.wwumdm‘wwb&»d% of anything previously done cbmm.n.: Form of oath of socrecy for'a Counsellor
THE FIRST SCHEDULE "I, A B, do swear in the pame of God that 1,will
.?m.mm section 7) : solemnly affirm

. not directly or indirectly communicate or reveal to .
Form of Oath or Affirmation to be mads by @ Member any person or persons any matter which shall be ;
’ of tho Pradeth Couneil rought under my consideration or shall become
known'to me as a Counsellor to the Administrator .
“I. A B, a member of the Pradesh Council : : ;
' - \ of the Un t f b f
for the Union territory of Daman =2nd Diu, do ¢ Union territory of Daman and Diu except as .

. av be . £ ) :
swear in the pame of God that I will bear true W wﬂhnw MMMMWMW%M the due discharge of my duties
solemnly affirm .

" faith and allegiance to the Constitution of India as by
law established, that I will.uphold the sovereignty
and integrity of India and that I will faithfully djs-
charge the duty upor which I 2w about to enter.”.

ZAIL SINGH, J
President. I
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. C. RAMAN MENON, '
%&mmos&_wmw@.mogmﬂgu. 8.?%.9 _
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PRICE,— Rs. 1-65 Pa. , ,




